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CENTRAL ELECTRICITY REGULATORY COMMISSION 
                                                         NEW DELHI 
 
Petition No. 469/MP/2024 
 
Subject                 : Petition under Sections 79(1)(f) of the Electricity Act, 2003 for 

adjudication of disputes in relation to the claims of Adani Power 
Limited for Part Load Compensation purportedly under the IEGC 
for FY 2021-22, 2022-23, 2023-24 & 2024-25 and other reliefs. 

 
Petitioner              : Gujarat Urja Vikas Nigam Limited (GUVNL) 
 
Respondents        :  Adani Power Limited (APL) and Ors. 
 
Petition No. 252/MP/2024 
 
Subject                 : Petition under Sections 61 read with 79 of the Electricity Act, 2003 

read with Regulation 6.3B of the Central Electricity Regulatory 
Commission (Indian Electricity Grid Code) Regulations, 2010 
(amended from time to time) and this Commission's Order No. L- 
1/219/2017/CERC dated 05.05.2017 for seeking, inter-alia, 
implementation of the said Regulation 6.3B and Order dated 
05.05.2017 and directions to the Respondent No. 1 for making 
payment for Degradation of Heat Rate, Auxiliary Power 
Consumption compensation and Secondary Fuel Oil 
consumption on account of Part Load Operation and Multiple 
Start/Stop of Unit nos. 1 to 4 (330x4 MW) & Unit nos. 5 to 6 (660x2 
MW) of Adani Power Limited out of total capacity of its Mundra 
Power Plant 4620 MW (i.e., Unit nos. 1 to 4 (330x4 MW) & Unit 
nos. 5 to 9 (660x5 MW), located in Mundra, Kutch, Gujarat. 

 
Petitioner              : Adani Power Limited (APL) 
 
Respondents        :  Gujarat Urja Vikas Nigam Limited (GUVNL) and Ors. 
 
Date of Hearing    : 14.7.2026 
 
Coram                  : Shri Jishnu Barua, Chairperson 
 Shri Ramesh Babu V, Member 
   Shri Harish Dudani, Member 
   Shri Ravinder Singh Dhillon, Member 
     
Parties Present     :  Ms. Ranjitha Ramachandran, Advocate, GUVNL 
   Ms. Srishti Khindaria, Advocate, GUVNL 
   Shri Amit Kapur, Advocate, APL 
   Shri Gaurav Dudeja, Advocate, APL 
   Shri Dhruval Singh, Advocate, APL 
   Ms. Prithu Chawla, Advocate, APL 
   Shri Anant Singh Ubeja, Advocate, APL 
   Shri Avdesh Mandloi, Advocate, APL 
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   Shri Gajendra Sinh Vasava, WRLDC & NLDC 
   Shri Alok Mishra, WRLDC & NLDC 
   Ms. Himani Dutta, WRLDC & NLDC   
  
          Record of Proceedings 
 
 During the hearing, the learned counsel appearing on behalf of GUVNL and 
APL made detailed oral submissions and concluded their respective arguments in the 
matters.  
 
2. Considering their request, the Commission also permitted both sides to file their 
notes of argument/additional notes of argument, if any, within two weeks with a copy 
to the other side.  
 
3. The APL is directed to file the following information, on an affidavit, within two 
weeks: 
 

(a) Clarify the basis for placing reliance on the Commission's decision in Petition 
No. 281/MP/2021 (MB Power), particularly in the absence of any 
Supplementary PPA/Agreement incorporating the Part-Load Compensation 
mechanism in the present case.  
 

(b) Place on record the SLDC verification of the operational data forming the basis 
of the claim for Part-Load Compensation, as required under the applicable 
IEGC Guidelines/Compensation Mechanism. In case no such verification has 
been obtained, submit the reasons thereof and the basis on which the claim is 
maintainable. 
 

(c) Clarify the basis on which it claims any further consideration or compensation 
on account of part load compensation in relation to variable/energy charges, in 
view of Clause 5(d) of the Settlement Deed dated 03 Jan 2022, which provides 
that “there shall be no other consideration or claim for Change in Law in relation 
to variable/energy charges” 

 
4. GUVNL is directed to clarify, on an affidavit, within two weeks, whether the 
approval of the Supplementary PPA was confined to approval of the contractual 
amendments between the parties or whether the tariff was also adopted by the 
Commission under Section 63 of the Electricity Act, 2003. 
 
5. Subject to the above, the Commission reserved the matters for order.  
 
                             By order of the Commission 

Sd/- 
   (T.D. Pant) 

Joint Chief (Law) 
 

 
 

 


